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Affidavit 10 be Fuenished by the canaidate alongwith Nemination Paper
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Hlection, do hereby soleminly affirm und siate on oath as under- o
{ strike out whichever is not applicahle)

(1} Tam a candidate set up by RE - T of - SISPRNRERRY iy e of the political pariy |/ aF-euricalinug s

I pehepemlen-andidee
(%) Details of PAN and status of ﬁtlaguf Incomeé tax refurn :
‘Sl No. [ Names a ~ [ Permanent The financial year for | Total income 1
Account Number | which the last i shown In [ncome
(PAN) Income-tax return has | Tax Retemn (i
e been filed _| Rupees)
I, Selt AR EEEE - T P
£ i o Re.2.33,692/.]
2 Spouse- ( \wiilpe) RoOpPD 241 OO -\ | Rs.237, 558/ |
3. Dependent | e
4. Dependent 2 =
& Dependert 3 ... x = |

{3) The following case(s) is/ are pending against me in which cognizance has been takea by the court:-

3l | Offence Description B
Ma, =
{{a) | The details of cases where the court has taken d __l
cognizance, Sections of the Act and deseription |
of the offence for which cognizance taken ; o
1 (h) | Wame of the cour, Case Mo, and Date of order
taking cognizance : . o e
fc) | Details of Appeal (s]/ Application(s) for revision === o ]
L (if any) filed against the above order(s) L, =S

4. Cases in which | have been convieted by a eourt of lnw(other lhusa r!ferrnd 1o in Form 15}

'in The details of cases, Sections of the Sreg=
i Act and description of the offence for

i

b

| which convicted -
(B} | Mame of the Counis). Case Mo, and
|
| | Date(s} of order(s) .
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iy, Pumshme € Empioe. .

var Thut Lgive hesern below the detuils of o o aswels jmuvable aid Loamuvable ele.) of myselh.

mpw spouse and all dependents:

A Details ﬂ[gﬁ}?ﬂl&u!&stﬂ 3

(M

| Assets in joint name indical

2 In case of
Wame of Bai

companics and as per books

iyTnvestment, the details including Seria
Trstiteilion and Branch are o be given
3. Value of Bonds/Share/Dehentures us per the current market value in Stock Exchang

in case of non- listed ecompanies should be given
4. Dependent’, here meuns u person, substantiaily dependen

ing the extent of joint owner

ship will also have o be given
| Nufmber. Amount, Date of Deposit, the Schere

@ it pespect S listead

t on the income of the candidate,

5. Detgils including aimount is W be given separately in respect of each investment)

8 Description © Sell Spousc %} Dependent-1 Dependent-2 : Dependent-3 ].
| Mo | = - Ko W Gy Syt Witk Qe vl
'fn " Cashinhand © Fil.seef_ | G,aesf- = | T .
(i1} | Details of Deposits in Bank ‘E{W‘- Tt/ W R |
| sccounts (FDRs, Term Deposits | ws.vy, 323/ LEATA RIS '
| and all other types of Deposits ey, S, o 3 ARE[ = = = |
. including saving accounis), Rony, Febre| E-p.umi
| | D’EFN!I.‘S-W“I'J Financial &L, badalad Ra_ 3, 05 nen] i
! Institutions, Non Banking Arcsre . ' l l |
; Financial Companies and f* "*a""‘ H |
! Cooperative societies and the py e ' .
| ! amount in each such deposit Ra 1,684 /|— i}
‘nii] Details of investment in Bonds, |y -@ageeps V7! l
ebenmures/shares and unils in Vil Boassede B so00e fi = — = |
| companies/Mutual Funds and ' | I
| | others and the amount. & i e i TR {
1 i i i L =l Traupjewsl TTATA M (Y- e |
T it R R R M
x i i f goeBoelo A - Lol papfs S0AL PTG F"‘ ta B soooal. = A &_.‘-"..q’;_
| | and investment in any Financial E2EE5AI | ey, e
| | instrument in Post office or ‘Emaﬂnu Lk | ': |
. b | .
| ::::;T: Company and the 'flfl"_"-é."ﬁt.‘?f#.- || i i
vt | Personal loansiadvance given 1o HME ~W.[ 4B bl \ ] l
| | any person or entity including 'ﬁwuhﬂ-’r ut -
| | firm, Company, Trust ec. and g.tn..;;“ e = — | - | - |
| other receivables from debtors  Setave. dan | | |
| ,endtheamount, Rt i i e et s i
T{vi) | Motor Vehickes/Aircrafis/ | :
' i Yachts/Ships (details of Make, - | = |I = !
Registration Mo, ete, Year of i { |
| = Puschustlmd amount ) Tota e I [ | _______ - —— i
i 15! Jewelry, bullion and valuable § oo Gfid = i i == |
| thing (give details of weight and ;"‘ML.J"'E,-?‘ | | .
:‘ﬁ.hﬂ} . i | Rs.2,25) B | v & S = 1
i



sy other assets such s value of © deu—i"ﬁ,-?d‘___' -1 e -
x

| {Zhims/interest B N hd, toel = | e :l
ik i Caross Total value Ei\ E»F,lrl.h!ﬂ/- '1,'3;.—.‘31'5,!‘| Sa,eee L Toeeef- ‘Jﬂ.aeﬂf_i
i )
3. Itails of lmmovable assets: —

iNewgs 1. Properties in joint ownership indicating the cxiem of joint ownership vill also have to be indicat o
2 . Each land or building or apartment should be mentioned separmely in this formal.)

P}:r | Description Selfl Spouse | Dependent-1 | Dependent-2 }I_I:I:t.l;::hll!.l'l'l-.! i
[ |
|

(i}

Location(s) e
| _survey number(s) v " - |
Avea {Total measurement in = i
acres)
Whether inherited property
{ Yes ar NOY)

Date of purchase in case of self
aequired property = ey - e -

Cost of Land (in case of
purchase)at the time of : |
purchase

Any Investment on the land by
] way of development,
construction etc.

Approximate Current market
vilue

(i} | Non-Agricultural Land Mowaa - vy
Is-nwinri!] _ l'ck-l:- iz
u 5

Area (Totel measurement in
sg. f.)

Whether inherited property i ; L
(Yes or NOY) = 4
Diate of purchase in case of self
acquired property

h'ﬁ‘u.. 12 s

Cost of Land (in case of N -
purchase) at the time of

purchase

Any Investment on the land by
way of development,

construction elc.

Approximate Current market
value § S ——
tiii) | Commercial Buildings

{including apartments)

-Location(s) &= e = = =

| -Survey number(s)
Built up Area (Total

1 | messurement in sq, fi.)




| ¥ wiher inherited property. o | -l
| (" et or NO) |
| D of purchase in case of seif == |
:1_~ atired properts = == s b e el o e
w1 of property {in case of i |
i
b
|

| [ P rehvase) at the Vime 6F -—
! ! prchase 2 S
i Ay [nvestment on the | T

puipenty by way of )
I | development, construction ete,
| Approximate Current market
! vatlue

v M@ﬂhmrudmg; TR ,}HMI{: = - m—

| e o et |
s IH"" 19, F~LEEE 2Lyg

_ = ¥ number(s) ] dpmle .

1 Avea (Total measurement in s B0y \.-m'.:l

| sl i)

‘ Built up Area (Total

measurement in sq. .}
‘Whether inherited property
(et or NO)
Date of purchase in case of self
acquired properly
- Cost of property (in case of
{ purchase) at the time of
' purchase
' Any Investment on the land by [
wiy of development, -_ =

| construction ete.
Approximate Current market \

L vitlue

| {v) | Others (such as interest in
' property)

(vi) | Total of Current Market 29,00,000f1 25 oo eecfl
Value of (i) to (v} abave

= - | )

{6 [ give herein below the details of liabilities’ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

I8 Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
| NU, . r

() T Loan or dues to Ba nk/Financial P l
lnsﬁtggéw

| "Name of Bank or Fl algfterawn s

| Amaunt outstanding e E N | |

Mature of loan |

|

« | l-oan or thes to any
individuals/ Entity other than
mentioned in (i) ubove.

| Name(s) = - = - = - =
| Anount sutstanding
! Mature of lain |




J [ Ay other liability

(srand total of liabilities Tz, :_.u.e,".

(i) | Ceoves winent Dues:

[ues 1o departments dealing
with government
conimodation ot

"Diues to departments dealing:
with supply of water

Dues to departments dealing
with supply of electricity

e

i —

with supply of
telephones/mobiles

Dues o depariments dealing
with government transport
Cincluding aircrafis and o
belicopters)

[neome Tax Dues

‘Wealth Tax Dues

Service Tax Dues T

Municipal /Property Tax Dues

Sales Tax Duss

Any other dues

Grand total of all Govt. dues e

(7) Details of profession or occupation:
a Self... M4
b. Spouse .. Bu ] e
(8) My educational qualification is as under:
1. Lo

(Give details of highest School / University education with full form of the certificate/ diplomal degree course)
{Mame of the School /College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1, | Mame of the candidate

'U'q alng gl Lo Wi

2. | Full postat address

Mt - Bl puri | {o st ks

3. | Number and Name of the constituency and
state

: G, Karle

3. | Mame of the Political party which set up the
candidate (otherwise write ‘Independent')

B

4_[ (a) Mumber of cases in which conviction order
passed (other than those referred to in Form 26)

—i i -




cour {5) have takes copnizasc

— —

!_ | iv: Tuaal mumber oi Fending vaaes where the [ . - -
o |

3 -I_T‘ﬂu-"-' of i . -E Yew Bvr which lust B i R B STV EC R,
L____ . Tocume Tax Rewimn led |

__|(a]Candidate ARKPPIA433 R |[“mor. 2ats -1l (R 333,693/~ |
. |{biSponse:  Aeupbazas e | zetwe-i [Re. 235, 554/~
| tc) Dependents _ E i, s [ 5
L6 _ Details of Assets und Liabilities in rupees ) . |
g Description | Seif Spouse | Dependent-1] Dependent-li | Dependent-Ill |

A Moveable
| Avet Totatvatue) 35,06 200f Tanry, weoer
I - | Immovahle 1 1

o aenf- Eﬁ,,gear’-_ |
- - i

29, el o5 beppe/ .

{1} | Purchase Price and
Development Cost of
immovable Propeny
{Tatal Value)
[ii) | Approximate Current
Market Price of
Asses (Total Value)
T1 Linbilities —
I | (i) Government

dues {Total) = = == = =
(ii) Loans from Bank, | 2 3«4 E-’u/
Financial Institutions and
others (Total)
&. | Highest edueational qualification:

li C&m.

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School /College/ University and the year in which the course was completed. )

VERIFICATION

1, the deponent, above named, do heeeby verify and declare that the contents of this affidavit ore true and correct 1o the
bt of my  knowledpe and belief, no part of it s false and nathing matedal has bean concealed there from. | further
declare that ;

() there is no cage of conviction or pending case against me other than those mentioned in items 3 and 4 above:

i1 L niy spouse. or my-dependents do not have any asset or lability, other than those mentioned in items 5 and &
abave

b
verifiedat... CAT AL ihisthe....... 300 .. ........dayof.. Porwdeey 1E{ G

T R
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Nete: 1 Affidavit snould be filed latest by 3,00 "M on the last date of filing nominations,
< Alfidavit seoald be sworn before an ath Commissioner or Mugistrate of the First Class ar mefire & Noties
Public
A Al catumns should be filled up and 1o column to be 160 blank. 1F there is no information io furnish i venpd ol
any itzm, either “Nil” or “Not a;plicable”. as the case may be. should be mentioned
4. The affidavit should be either tvped o wripsn legibly and neat’
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